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ATTENDANCE-CUM-ORDER SHEET OF THE HEARING OF NEW DELHI BENCH OF
THE NATIONAL COMPANY LAW TRIBUNAL ON 19.08.2016

NAME OF THE COMPANY: M/s. Saurabh Chopa V/s. M/s. Leap Learning Solutions Pvt. Ltd.
& ors.

SECTION OF THE COMPANIES ACT: 397/398
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. Jov PeTITIONER
3 SamMeek AbrANKAR MV@RDER

Joint applications, duly supported by affidavits, filed by both the parties in
respect of a settlement arrived at has been taken on record. In terms thereof, it
is submitted that the petitioner's shares stand transferred to the respondent.
Since the matter has been settled out of the Court and nothing further survives,

the petitioner prays that the case be disposed off. Dismissed as withdrawn.
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